Annex |
Para 103

Declaration and undertaking by Director/ MD/ CEO as on .........
Name:

1. Relevant relationships of Director/ MD/ CEO

(i) List of relatives, if any, who are connected with the ARC (please refer to sub-
section 77 of Section 2 of the Companies Act, 2013).

(i) List of entities, if any, in which he/ she is considered as being interested (please
refer to sub-section 49 of Section 2 and Section 184 of the Companies Act, 2013).

(i) List of entities in which he/ she is considered as holding substantial interest
(substantial interest means the beneficial interest held by an individual or any of his/ her
relatives, whether singly or taken together, in the shares of a company/ firm, the
aggregate amount paid-up on which exceeds 10% of the paid-up share capital/ capital of
the company/ firm).

(iv)  Name of the financial institutions including NBFCs/ ARCs in which he/ she is or
has been a member of the Board (also give details of period during which such office was
held).

(v) Fund and non-fund facilities, if any, presently availed of by him/ her and/ or by
entities listed at 1(ii) and (iii) above from the financial institutions including NBFCs/ ARCs.
(vi)  Cases, if any, where the director or entities at 1(ii) and (iii) above are in default or
have been in default in the past in respect of credit facilities obtained from financial
institutions including NBFCs/ ARCs.

2, Records of professional achievements

Relevant professional achievements.

3. Proceedings, if any, against the Director/ MD/ CEO

(i) Whether the director is a member of a professional association/ body? Details of
disciplinary action, if any, pending or commenced or resulting in conviction in the past
against him/ her or whether he/ she has been banned from entry into any profession/

occupation at any time.
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(i) Details of prosecution, if any, pending or commenced or resulting in conviction in
the past against the director and/ or against any of the entities listed at 1(ii) and (iii) above
for violation of economic laws and regulations.

(i)  Details of criminal prosecution, if any, pending or commenced or resulting in
conviction in the last five years against the director.

(iv)  Whether the director attracts any of the disqualifications envisaged under the
Section 164 of the Companies Act, 20137 If so, details thereof.

(V) Has the director or any of the entities at 1(ii) and 1(iii) above been subject to any
investigation at the instance of any Government department or agency? If so, details
thereof.

(vi)  Has the director at any time been found guilty of violation of rules/ regulations/
legislative requirements by customs/ excise/ income tax/ foreign exchange/ other revenue
authorities? If so, details thereof.

(vii)  Whether the director has at any time come to the adverse notice of a regulator
such as RBI, SEBI, IRDA, MCA, etc.?

(viii)  Whether the director has been declared as a wilful defaulter at any time in the
preceding five years?

(ix)  Whether the director is continuing as a wilful defaulter?

4. Any other explanation/ information considered relevant for judging the
Director/ MD/ CEO, fit and proper
Undertaking

| confirm that the above information is, to the best of my knowledge and belief, true and
complete. | undertake to keep the Board of the ARC fully informed, as soon as possible,
of all events which take place subsequent to my appointment which are relevant to the

information provided above.
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‘| also undertake to execute the ‘Deed of Covenant’ required to be executed by the
directors of the ARC.

Place : Signature :
Date : Name :

* Applicable only for directors

Remarks of Nomination and Remuneration Committee (NRC) of having satisfied
itself that the above information is true and complete.

Place : Signature of the Chair of the NRC:
Date : Name :
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